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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Deihi, the 13th March, 2013

S.0. 674(E).—In exercise of the powers conferred by sub-section (1) and clause {v) of sub-section 2 of Section 3
of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (4) of rule (5) of the Environment (Protectlon)A
Rules, 1986, the Central Government hereby makes the following further amendment to the notification of the Government
of India, in the Ministry of Environment and Forests number 5.0. 1533(E), dated [4th September, 2006 after having dispensed
with the requirement of notice under clause (a) of sub-rule (3} of the said rule 5 in public interest, namely :—

In the said notification, in the Schedule, under the heading ‘Project or Activity’ in item 1(a) in column {5), under
note (i) the follwoing proviso shall be inserted, namely :—" provided that no fresh environment clearance shall be required
for a mining project or activity at the time of renewal of mining lease, which has already obtained environment clearance,
under this notification”.

[No. L-11011/1572012-IA-1I(M)]
AJAY TYAGIL, Jt. Secy.

Note :—The principal rules were published in the Gazette of India, Extraordinary, Part 11, Section 3,
Sub-section (ii) vide natification number 8.0, 1533(E), dated the 14th September, 2006 and subsequently amended
as follows :

l. §.0.1737(E), dated the 11th October, 2007,
2. 8.0.3067(E), dated the 1st December, 2009:
3. S.0. 695(E), dated the 4th April, 2011; and

4, S.0.2896(E), dated the 13th December, 2012.
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